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fit; ~ qr;;r or ~ ;;nit IfliTf'fi ~ ~ 

~  ~ ~ I ~ ~ 'fiT ~ ~ ~  ~ 
~~~  

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS tSHRI 
RAM NIWAS MIRDHA); As regards the 
query whether this Preface referred to, is to 
the Fourth Plan which waq placed before the 
House or Preface to some ot her new Plan, I 
would Hke to say that the plaD that was 
pre' ented ~  the House" as a complete 
document; there Is no question of that 
being ~  or GGVernllellt IlOt having 
placld whatever is stated here. 

~  fulf Oil'r ;fiT : "'T!e1.i1H ~  
8fM" ~  In ~ f'll)jq ~  I ~  ~  

~  if ~  ~ ~  lT1.iT I1l"T '3"tI'f.! i'j(;r ~  

~ ~  

MR. DEPUTY·SPEAKER: Before I 
give my ruling, I must try to understaDd tile 
whole thing, 85 fully 8S ros.ible. What is 
wrong in my hearing the Minister? 

SHRI RAM NIWAS MIRDHA: Sir, 
this is a Preface to the Fourth Five·Year 
Plan "hich was presented before the House 
and that is the only Five·year Plan before 
us. This has been placed and .his has b<en 
properly formulated, There is no que: tiun 
of having any other Plan in additi'D to or 
as a supplemeDt to that Plan, As regal ds 
the Preface it wal not complete at the 
time when He F('u.th Five Yar Plan was 

~  to tbe House. An undertakinll 
was liven In tbe Budget .. ,&iOD and in 
pursuance of that the PlOD was presented 
and thl, is a Preface wbich lIives broad 
,cDeral outlines of tbe basic approacb of tbe 
Plan. Tbere is DO qust!on of devla!ing from 
the Plan that was placed before the House. 
I ,ubmit that there &hould be DO objection 
to tbis beill8 preseDted to tbe Hou!e now. 

MR. DEPUTY-SPEAKER: I sec no 
objection to allY additioDal, luppl(mental 
papers belol laid in the House In adcltloll 
to what has already been laid without modi-
r yinll wbat hu been laid 

1453 bra. 

PAPERS LAID ON THE TABLE 

Preface to Fourtb Fhe Year Plan 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): On 
behalr or Shrimati Ind;'a GaDdhl. 
I ~ to lay on the Table a copy 
of Preface to Fourth Fiye, Year Plan'. 
[Placed In Llbra,y. Seo No, LT 3878/70J. --Indian Forest SHylce (Pey) lot Amend-

menr Rul ... ""ollllel.loo-, under lAS Aet 
1951 and U PSC I Exemptlo'1 and Consul-

tation) Ameodmlnt Regulation. 

SHRI RAM NIWAS MIRDHA : I bell 
(I) ~  re-Iay cn ~  Table a cOPy of the 
IndIan Forest Sen'i.e (PO) First Amend. 
meLt Rules, 1970 published in Notification 
No. G, S R, 603 in Gazeltet of India dated 
the I!th April, 1970, under sub'section (2) 
of Sectron J of the All India Services Act, 
1951. [PI"ced in L,brary, !>fe No LT-
3524170]. . 

121 to by 00 the Table _ 
(i) A copy each of the following Noli-

Ii.ca.ion (Hindi and English ver-
sl:>n') under .ub-sec.ion (2) of 
section 3 of the All India Services 
Act_ ~  :.-
(a) The lodian Adminiltrative 

Sen ice (FIxation of Cadre 
Strength) Th.rd Amendment 
R IIlllations. IY70. publhbod 
ID NJtification No. G. S. Il. 
1012 I" Gazetto of india 
dllcd the 18th July, 1970. 
I Placed In Litrary S.. N •• 
LT -3879/70 J. 

(b) The SiKth Amendmool of 1970 
to the lodian Administrative 
Service ~  Rules. 19'4, 
published in Notification No. 
G. S R. 1043 in GlZeUe of 
India dar.d the 18th July 
1970 [Placed In Library. S,; 
No. LT-J880/70j. 

(e) The All India Services (ConB. 
deotial Rolls) Rules. 1970, 
published In Noti8catlon No. 
G. S. It. 1078 In Gazette of 
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[Sbri Ram Niwas Mirdbal 
India dated the 25tb July, 
1970. [Placed In L/I:>rcry. See 
No. L T -3881/7{1]. 

(ii) A copy of the Union Public Service 
Commission (Exemption from 
Consultation) Second Amendment 
Regulations, 1970 (Hindi and 
EnaJi.h versions) published in 
_oatlon 1'0. G. S. R. 87) in 
ddile of India dated the 6th 
June; 1970, under clause (S) of 
alticlc 320 of the Constitution, 
togetiP-r with an explanatory note. 
lPlaud In I ibrury. St. No. LT-
3 82nOj. 

Hlgb Court Judges Travelling Allowance 
(Amendment) Rule. 

SHRI RAM 1'IWAS MIRDHA: On 
behalf of Shri K C. PANT I beg to lay on 
the Table a copy of the High Court Judges 
Travelling Allowance IAmendment) Rules, 
J970 (Hindi and Eng'i;h versions I published 
in Notification No G. S R ~ 4 in Gszelte 
of India dated the 16th May. l'i 0, under 
8ub'section (3) of secticn 24 o/" the High 
Court Judges (Conditions of Service) Act. 
1954. [Placed in LIbrary. Se< No. LT-
3883/70J. 

Indian Maseum Rule. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICEE (<;HRI A. K. KISKU): 
I beg to lay on the ~ a c-'py of the 
Indlen Museum Rules, 19;0 (Hindi and 
EOlllsh V rsions) published in Notification 
No. G. S. R 622 in Gazolte of India dated 
tbe 18tb Apr I, 1970, under sub-section (3) 
of section ISA of tbe Indian Museum Act, 
1910. [Placed III Library. Su "'0. LT-
3 ~4  

Annaal Accounta etc., 1968-69 or 
Comml .. loner. ror tbe Port or 

Calcutta 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): I beg to 
lay on tbe Table a copy of tbe AMual 
Accounts of the Commislionen ror tbo Port 
of Calcutta for tbe year 1968.069 and tbo 

Audit Report tbereon. [Placed III Library. 
See No. LT-3885170l. 

14.SS brs. 

MESSAGE FROM RAJYt\ SABHA 

SECRETARY: Sir, I have to report the 
following messages re,eived from the Secre-
tary of Rajya Sabha :-

(i) "In accordance with the provisions 
of rule 1'1 of the Rules of Proce-
dure and Conduct of Business in 
the Rajva S.bha, I am directl d to 
enelme Q copy "f the Delh; Unher· 
sity (Amendment) Bill, 1970 which 
has been passed by the Rajya 
Sabha at its sitting b:ld on the 4th 
August, 1970." 

(ii) "In a:cordance with the provisions 
of lule 111 of the Rules of Proce-
dure end Conduct of Business in 
the Rajya Sabha, I am directed to 
enclose a copy of the Supreme 
Court (Enbancement of Valuation 
for Civil Appellate Jurisdiction) 
Bill, 1970, wbich has been passed 
by the Rajya S.bha at its sill in II 
held on the 3rd August, 1970." 

BILLS AS PASSED BY RAJYA SABHA 

SECRETARY : Sir, I place on tbe 
Table of the H"use tbe foJlowinll Bills, as 
passed by Rajya Sabha :-

(I) The Delhi University (Amendment) 
B 1,1970. 

(2) Tbe Supreme Court (Eubanccment 
of Va udion ror Civil Appellate 
JurisdictiOn) Bill, 1970, 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

Senatb Report 

SHRI BASUMATARI (Kokrajbar) : I 
bea to present tbe Seventh Report (Hindi 
and English versions) of tbe Committee on 
the Welfare of Scbeduled Castes and 
Scbeduled Tribel rqardinll action taken by 


